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CENTRAL ADMINISTRATIVE_TPIRUNAL

ALLAMARAD BENCH, ALLAHABAD

07y OINAL AD LICATION MO, 515 of 1992

rxllakhabad, this the_19th day of_April 2000,

CORAM: lon'ble “r. Rafic Uddin, iember ()

'on'ble ['r. M.?. Singh ’ emner (A)

MNathoo
/0 Shagrith
R/o 7illane and pocst-Sharat Hoop,

District Sanda.

es. Applicant

¢/Aa  sShri pP.IK. Kashyan

1. ‘nion of India throuch Ceneral l‘anager,
through General lanager,
Bombhay V.7, Bombay.

2. Diviglonal Rallway [lanager

Central Railway, Jhansi.

3. PWI, Chitrakoot Dham,
Farvi, 2anda. . » Despondent
o/ shri A.77. Srivastava

ORDIE
(By ron'ble I'r. Rafic¢ Uddin, iember {(J) )
The arnlicant has approached thils Tribunal
for isesuing directicen to the regpondents to anpoint
him and grant him all consecucntial benefits w.e.f.

12.02.1992 when hig juniors were civen appointment

by the regnondents.

2. Admitited case is that the a-nlicant was

initiallv encaged as cagual labour and worked as unders -

2,



24.01,1983 to 18.03,1963

20,03,1983 to 18.00.1983
02.07.1983 to 0t.08,1983
03.09,1983 to 16.00.1984
3. "he case of the respondents, however, is that

the anmlicant neither anrorached aftter 18.08.1994

nor mrotested or raised anv objection and therefore,

he 1s not entitled for aopointment as claimed by the
ap~licant., The respondents have also stated +that no
junior to the annlicant having lesser number of working
days has been scoreened and requlariced or is working as

casual labhour,

4, We have heard shri A.v., Srivastava for

the resmondentg and perused the record.

5. in the present case the anwlicart having
worked after 01.01,1981, which ie the cut off date
mentioned in indra Pal Yadav's case, he is entitled

for inclusion cf his name is in the casual labour

live register and he is eligible for anpointment as and

when hig term comes.

6. e, therefore, digrose of thig petiticn

with the direction to the resmondents to enter the

name of the apnlicant in the Live Cagual Labour Reglster
maintained b the D.R.M., Jhansi (res-ondent o, 2)

and to aproint him and regularise his services as

groun 'D' sta’f, e also nrovide that the respondent
0. 2 should inform the apnlicant accordingly

after his name 1s included in the Casual Labour Live

Reglister within a period of three monthe from the date

Ve



of comrunication of thig order.

"here shall be no order as to cOosts.
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